Government of Jammu and Kashmir
Civil Secretariat Home Department
Srinagar/Jammu.
HOT[FICATION
Srinagar, the_| & ™™ ociober 2010

SRO 59/ -Whereas, on 01-03-2019 Police  Station
Sopore received an information through reliable sources to
the effect that activists of banned association Jel were
carrying out anti-National activities in the jurisdiction of
Police Station Sopore and have provoking the local population
to carry out agitation for Secession of J&K from the Union of
India; and

2.  Whereas, a case FIR No.41/2019 U/S 10 & 13 ULA(P)
Act of 1967 was registered at Police Station Sopore and

investigation taken up;-and

3. Whereas, during the course of investigation, on the
basis of statement of witnesses, the seizurp memos rimd othl_er
evidence, the Investigating Officer estabhsheq a pnma-fagﬁ
case against the accused person namely Bashir Ahmad Becrrg
S/0 Ghulam Rasool Beigh R/o Dangerpora Sopore unAg
sections 10,13 of the Unlawful Activities (Prevention)

1967.

4. Whereas, the Authority appointed by the state
Government under sub-section (2) of ST-,Cts] independently
Unlawful Activities (Prevention) Act, 1‘5';‘.;7’]1,t ha B Tt
scrutinized the Case Diary file and all the e faite
documents relating to the case and has cﬁ'g‘&;f prosecution
conclusion that this is a fit case f;:, :C:ﬁ;
sanction against the said accused person; ‘ S
5 Whereas, after perusing the Case Dlawi::l;raetinn the
; ! d also taking into cons d under sub-
documen‘ts an ws of the Authority appointe Elalnd
nbsqrvationsh"? section 45 of the Unlaw_fu R
] Aot 1967, the State Gnvernmef:jt ::: available
Eﬁivﬂzi ) iscs’ufﬁcie:nt material and evide



against the accused perso -
: ns :
aforesaid provisions ofplaw, for his prosecution under the

| Now, therefore, in exercise of pow

section i(2] of section 45 of ‘5109 elrjsnf::};ﬁ{reictgvistl;g;
(P rew_entmn) Act, 1967, the State Government hereby accord
sanction for l.aunching prosecution against the accused persu:
namely Bashir Ahmad Beigh S/o Ghulam Rasool Beigh R/o
Dangerpora Sopore for the commission of offences punishable
U{S‘ 10 & 13 of Unlawful Activities (Prevention) Act, 1967
arising out of FIR No.41/2019 of P/S Sopore. ’

By order of Government of Jammu and Kashmir.

Sd/-
Principal Secretary to the Government
Home Department

No. Home/Pros/106/2019 Dated: [6 .10.2019
Copy to:-
1. Direclor General of Police, J&K, Jammu. This has
reference to his letter No.Legal!Sanc—BUIS!zm9!2275-

75 dated 12/07/2019. The CD file in original is returned
herewith, receipt of which may kindly be

acknowledged.
2. Secretary to the Government, Department of Law,

Justice & Parliamentary Affairs. (W.7.s.C.)
3. Private Secretary 1O Principal Secretary to the

Government, Home Department.

4. Stock file.
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rytot Government

Under Secreta
Home Department
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